FORM G (DATE EXTENDED)
INVITATION FOR EXPRESSION OF INTEREST FOR
GREVEK INVESTMENTS AND FINANCE PRIVATE LIMITED OPERATING
IN THE INVESTMENT MANAGEMENT, FINANCE, SECURITIES

INVESTMENT AND FINANCIAL CONSULTANCY BUSINESS.

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr.
No.

RELEVANT PARTICULARS

1.

Name of the corporate debtor
along with PAN & CIN/ HP
Ne-

Grevek Investments and Finance
Private Limited

CIN: U65990MH1993PTC070326
PAN: AAACG2968G

Address of the registered office

Regd. Office: 13 3rd Floor Khetan Bhavan
198, J Tata Road, Churchgate, Mumbai,
Maharashtra, India, 400020

URL of website

NA

Details of place where majority
of fixed assets are located

Mumbai

Installed capacity of main
products/ services

Company is engaged in the business of
investments, financing and financial
consultancy services.

Quantity and value of main
products/ services sold in last
financial year

Nil - As per the available Balance sheet of
2022-23.

Number of
workmen

employees/

Nil

Further details including last
available financial statements
(with schedules) of two years,
lists of creditors are available at
URL:

Details can be sought by sending email at
cirp.grevekinvestment@gmail.com

resolution
section
Code s

Eligibility = for

applicants  under
25(2)(h) of the
available at URL:

Details can be sought by sending email at
cirp.grevekinvestment@gmail.com

10.

Last date for receipt of

expression of interest

28-06-2026 (Original)
13-07-2026 (Extended)

11.

Date of issue of provisional list
of  prospective  resolution
applicants

08-07-2026 (Original)
16-07-2026 (Extended)

12.

Last date for submission of
objections to provisional list

13-07-2026 (Original)
21-07-2026 (Extended)

13.

Date of issue of final list of
prospective resolution
applicants

23-07-2026 (Original)
23-07-2026 (Extended)

14.

Date of issue of information
memorandum, evaluation

28-07-2026 (Original)
28-07-2026 (Extended)




matrix and request for
resolution plans to prospective
resolution applicants

15. | Last date for submission of | 27-08-2026 (Original)

resolution plans 27-08-2026 (Extended)

16. | Process email id to submit | cirp.grevekinvestment@gmail.com
Expression of Interest
17. | Details of the corporate | No information available
debtor’s registration status as
MSME.

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its director — Mr. Atul Tandon

Appointed as Resolution Professional

In the Matter of Grevek Investments and Finance Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Validity of AFA: December 31, 2026

Email for Correspondence - cirp.grevekinvestment@gmail.com

Date: June 29, 2026
Place: Mumbai


mailto:cirp.grevekinvestment@gmail.com
mailto:cirp.grevekinvestment@gmail.com
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(A Government of India Undertaking)

e NOTICE INVITING OPEN-E-TENDER

On behalf of Konkan Railway Corporation Ltd., Divisional Electrical
Engineer, KRCL, Ratnagiri, is inviting E-Open Tenders for the following
work. Name of the work: Provision, of anti-climbing devices including
supply and installation, in monkey prone areas to prevent climbing
monkeys on OHE portals and masts in Ratnagiri region of Konkan
Railway. Tender Notice No.: KR/RN/EL/T/18/2026, Dated: 29.06.2026.
Estimated cost: Rs 31,91,141/- (Excluding GST). Cost of Tender form:
NIL. EMD: Rs 63,800/- (or as shown on IREPS portal). Last date and time
of depositing of tender ON LINE: 20.07.2026 upto 15:00 hrs. For further
details, contact office of Divisional Electrical engineer, MIDC area, Mirjole,
Ratnagiri or on Railway web site (www.ireps.gov.in).

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

www,freepressjournalin

APPENDIX IV-A

Sale Notice for sale of Inmovable Property
E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) read with Rule 9(1) of the Security Interest
(Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Immovable Property mortgaged to Sammaan
Capital Limited (formerly known as Indiabulls Housing Finance Ltd.) [CIN :
L65922DL2005PLC136029] (“Secured Creditor”), the physical possession of
which has been taken by the Authorised Officer of the Secured Creditor, will be sold on
“as is where is”, “as is what is” and “whatever there is” basis on 16.07.2026 from
05.00 P.M. to 06.00 P.M., for recovery of Rs. 21,82,891/- (Rupees Twenty One Lakh
Eighty Two Thousand Eight Hundred Ninety One only) pending towards Loan
Account No. HHLTHN00211106, by way of outstanding principal, arrears (including
accrued late charges) and interest till 24.06.2026 with applicable future interest in
terms of the Loan Agreement and other related loan document(s) w. e. f. 25.06.2026
along with legal expenses and other charges due to the Secured Creditor from SUNIL
KUMAR JHA and MUNNIKUMARI SUNILKUMAR JHA.
The Reserve Price of the Immovable Property will be Rs. 11,25,000/- (Rupees
Eleven Lakh Twenty Five Thousand only) and the Earnest Money Deposit (“EMD”)
will be Rs. 1,12,500/- (Rupees One Lakh Twelve Thousand Five Hundred only)
i.e. equivalentto 10% of the Reserve Price.

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLATNO. 04,BLDG.NO. 2, PODDAR NAVJEEVAN, SURVEY NO. 172/5, VILLAGE
ATGAON, TALUKA SHAHPUR DIST. THANE - MAHARASHTRA - 421601.

For detailed terms and conditions of sale, please refer to the link provided on the
website of the Secured Creditor i.e. www.sammaancapital.com; Contact No : 0124-
6910910, +91 7065451024; E-mail id : auctionhelpline@sammaancapital.com. For
bidding, log on to www.auctionfocus.in.

sd/-
AUTHORIZED OFFICER
SAMMAAN CAPITAL LIMITED

Date : 25.06.2026 Formerly known as

(
Place : THANE INDIABULLS HOUSING FINANCE LTD.)

sr. Borrower/ 13(2) Notice Date/ | Date/ Time
No. Loan No. Co-Borrower/ Outstanding Due | & Type of
: Guarantor/ Mortgagor (in Rs.) as on Pc ion
1 10.04.2026 Date:
1) Dilip Rajaram Patil | Rs.48,00,577.70 | 57 g6 9996
(Borrower), (Rupeeg Forty Eight Time:
31539420000086 2) Vaishali Dilin Patil Lakhs Five Hundred 02:30 P
) Vaishali Dilip Patil | - ge enty Seven and ot v
(Co-Borrower) Seventy Paisa Only) | Symbolic
as of 07.04.2026 | Possession

Description of the Property: All that piece and parcel of Property bearing Flat
No.403 Area Admeasuring 78.06 sq.mts. on the 4th Floor of "S.B.Paradise”
Apartment Constructed on Property bearing Old Survey No.161/1A/1B/1, New
S.N0.10319/1 to 6 Area Admeasuring 143.53 Sq.mts situated in Mirajwithin The
Limits of Sangli, Miraj & Kupwad Municipal Corporation. Bounded as follows: East:
Plot No.404, West: Common Passage, North: Road, South: Common Passage.

2 1) Mahesh Vasant Rs1 g%%%ss " Date:
3185042000079 | Sanadi (Borrower), | o e Nine Lakhs | 27-06:2026
2) Dinesh Vasant Time:
& Sanadi (Co-Borrower). Twenty Two Thousand 01:40 PM
31859410000350 * | Seventy Three and o
3) Ushpa Vasant Sandi Sixty Six Paise Only) Symbolic
(Co-Borrower) as of 15.04.2026 | Possession

Description of the Property: All that piece and parcel of out of the Dis. Division
Sangli, Tal. and Sub-Div., Miraj, Survey No.483/2 in Mahadev Colony in
Shamraonagar Area of Sangli City within the Limits of Sangli Miraj and Kupwad City
Municipal Corporation, its Area as per the Record is 1-42 R, out of which Uncaltivated
Plot No.19 D has A Total Area of 45-75 Sq.m. Open Plot Land of Area. Within the Four
Boundaries is 45.75 Sq.m. Bounded on the: East by: Milkat of Plot No. 19 Ain the
Same Survey No. and the North side of the said Plot is an East - West Corridor 3 Ft.
Road Plot No.19A Coming for the Purose of Going, West by: Milkat of From Plot
No.22 in The Same Survey No. North by: Milkat From Plot No. 20B and 20A in the
Same Survey No., South by: Milkat From Plot No. 19b In The Same Survey No.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised

PUBLIC NOTICE

Notice is hereby given to the public at large that we, on behalf of our
client, are investigating the right, title and interest of Mrs. Mita Sujan
nee Mita Chatterji (“Owner”), having her address at Flat No. 15, 4"
floor, Commonwealth, 181 Madam Cama Road, Mumbai 400 020, in
respect of the property which is more particularly described in the
Schedule hereunder written (“Premises”) free from all encumbrances
and charges of whatsoever nature.

All person(s) / entities including inter alia any bank and / or financial
institution and / or authority, claiming or having any share, right, title,
benefit, estate, interest, claim or demand whatsoever to or in respect
of the Premises or any part thereof, whether by way of sale, ownership,
transfer, assignment, tenancy, sub-tenancy, lease, sub-lease, license,
gift, release, exchange, family arrangement, care-taker basis,
occupation, possession, mortgage, charge, encumbrance, lien,
inheritance, bequest, succession, easement, maintenance, trust,
family arrangement / settlement, order / decree / judgment / award of
court / tribunal, attachment, contracts / agreements or otherwise of
any nature whatsoever and / or having possession of the Original Title
Document/s in respect of the Premises, by virtue of any of the
aforesaid or otherwise howsoever are hereby required to make the
same known in writing to the undersigned at the within mentioned
address and email ID, within 14 (fourteen) days from the date of
publication hereof, with notarised documentary evidence on which
they are basing and asserting their rights with respect to the Premises
or any part thereof, failing which, such claims or objection or demand
of whatsoever nature, if any, shall be deemed to have been waived
and/ or abandoned to all intents and purposes.

SCHEDULE (“said Premises”)
All those 240 (Two Hundred and Forty) fully paid up shares of Rs. 50/
- (Rupees Fifty only) each bearing Distinctive Nos. 2551 to 2790 (both
inclusive) comprised under Share Certificate No. 112 dated 20th January
1957 issued by The United Co-operative Housing Society Ltd. and Non
Refundable Deposit Certificate No. 112 dated 20" September 1960
issued by The United Co-operative Housing Society Ltd. together with

State Bank of India
Dapoli Branch
Address : A/p Dapoli,
Tal.Dapoli & Dist.Ratnagiri.
E-mail. sbi.01047@sbi.co.in
Tel: 02358-282157.

O SBI

POSSESSION NOTICE

(For immovable property)

[Rule 8 (1)]

Whereas,

The undersigned being the Authorised Officer of State Bank of India under
the Securitisation and Reconstruction of Financial Asset and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under section
13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued demand notice dated: 30/08/2024 & Publication in newspapers i.e.
Business Standard (English) & Sakal (Marathi) on 21/09/2024 calling upon
the Borrower Mr.Sarfaraj Mahamud Nirbadkar & Co-Borrower Mrs.Kausari
Sarfraj Nirbadkar to repay the amount mentioned in the notices aggregating
Rs.15,27,153/-(Rupees Fifteen Lakh Twenty Seven Thousand One Hundred
Fifty Three Only) Plus further interest and Charges thereon from 30/08/2024
within 60 days from the date of receipt of said notice.

The Borrower/Co-Borrower having failed to repay the amount, notice is
hereby given to the The Borrower/Co-Borrower and the public in general that
the undersigned has taken Physical possession of the property described
herein below under Section 13(4) of the said Act read with rule 8 of the said
rules on the 24th day of June 2026 pursuant to order passed by the District
Magistrate, Ratnagiri under Section 14(1) of The SARFAESI Act 2002 on
09.01.2026.

The Borrower secured debtor in particular and the public in general
is hereby cautioned not to deal with the property and any dealings with
property will be subject to the charge of the State Bank of India Dapoli
Branch for an amount of Rs.15,27,153/-(Rupees Fifteen Lakh Twenty Seven
Thousand One Hundred Fifty Three Only) Plus further interest and Charges
thereon from 30/08/2024.

The borrower’s attention is invited to the provisions of sub- section (8) of
section 13 of the SARFAESI Act, in respect of time available, to redeem the
secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All piece and parcel of Residential Flat No.C-101, C-Wing, First Floor,
Saba Venture Building, Survey No.11, Hissa No.2/18, 2/19, 2/20, 2/22,
2/23, Kolbandre Road, Near Dr Bhatkar Hospital, Dapoli, Tal.Dapoli, Dist.
Ratnagiri 415712.

Date: 24.06.2026

Place: Dapoli. sd/-

Authorized Officer
State Bank of India

Advocate. Anand Kumar Singh

IN THE COURT OF HON. SMT. S.N. DHOLAM, 2"JOINT CIVIL JUDGE,
SENIOR DIVISION, VASAI.

SPL Sum suit No.35/2018
Exh. No. 10
Next date 29/07/2026
Union Bank Of India ...Plaintiff
Vs,
M/s. Sailee Beauty Parlor and Classes ...Defendants

To,

M/s. Sailee Beauty Parlour and Classes

Shop No.3, Krishana Palki CHSL, Indralok Phase Il Bhyander East, Thane -401 105.
Whereas the Plaintiff has filed the present Special Summary Suit No. 35/2018 in the Court
ofthe Hon'ble 2 Joint Civil Judge (Senior Division), Vasai;

And whereas this public notice is being issued because the summons could not be
personally served upon Defendant No. 1 in the said Special Summary Suit No. 35/2018
Notice is hereby given to the said Defendant No. 1 or their representative(s) to appear in
the aforementioned matter and submit their written statement within 30 days from the date
of publication of this notice to present their case. Furthermore, notice is hereby given that if
the written statement is not received within the said period, the Court will proceed to hear
the Plaintiff's case and pass an order on the application; all concerned parties should take
note of this. The next date fixed for the matter is 29/07/2026.

Given under my hand and the seal of the Court on this day, 09/06/2026.

By order
Sd/-
Superintendent
CIVIL COURT S.D.VASAI

FORM G (DATE EXTENDED)

INVITATION FOR EXPRESSION OF INTEREST FOR
GREVEK INVESTMENTS AND FINANCE PRIVATE LIMITED
OPERATING IN THE INVESTMENT MANAGEMENT, FINANCE,

SECURITIES INVESTMENT AND FINANCIAL CONSULTANCY BUSINESS.

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
Name of the corporate debtor | Grevek Investments and Finance Private Limited
along with PAN & CIN/+tPNe: | CIN: U65990MH1993PTC070326
PAN: AAACG2968G
Regd. Office: 13 3rd Floor Khetan Bhavan 198,
J Tata Road, Churchgate, Mumbai, Maharashtra,
India, 400020
NA
Mumbai

Address of the registered office

URL of website
Details of place where majority

PUBLIC NOTICE

Public at large is hereby informed that Nitin Purushottam Thakkar & Others
are the owners of land bearing Survey No. 27, Hissa No. 1 admeasuring 700
square meters & Survey No. 27, Hissa No. 10 admeasuring 560 square
meters situated at Village Kolshet, Taluka and District Thane (Said Property).
The Owners have assured that the Said Property is free from all
encumbrances and that the Owners have not entered into any agreement
written or oral with any person or party in any manner whatsoever and the
owners right, title and interest in the Said Property is clear, clean and
marketable. The Owners have agreed to sell the Said Property in favour of our
client. Any person having any claim by way of sale, lease, inheritance, lien,
gift, mortgage, pawn, pledge, etc. whatsoever and howsoever is required to
intimate the undersigned about the same along with documentary evidence
thereof within fifteen days from the date of the publication of this notice,
failing which all such claims, if any, shall be deemed to have been knowingly
abandoned or waived, and any claim raised after the expiry of the said period
shall not be entertained and my clients may proceed to execute Agreement
for Sale in respect of the Said Property concluding that title of the Said
Property is clear and marketable.

Date: 29/06/2026

Advocate Prasanna Mate

Prasanna Mate & Associates

701, Tropical Prima, M.G. Road & Sambhaji Road, Naupada
Thane (W), Pin — 400602.

Email: mateassociates@outlook.com

Contact No.: 8879677117

officer of Jana Small Finance Bank Limited has taken symbolic possession of the | |the exclusive right, title and interest in the Residential premises bearing of fixed assets are located PUBLIC NOTICE
properties/ secured assets described herein above in exercise of powers conferred on | | Flat No. 15, admeasuring 2,597 square feet carpet area on the 4" floor Installed capacity of main Company is engaged in the business of This is to inform the general public that the
him under Section 13(4) of the said act read with Rule 8 of the said rules on the dates | |of the building known as Commonwealth together with Garage No. 14 products/ services investments, financing and financial consultancy [ Oridinal Share Cerlificates bearing distinclive
mentioned above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned | |admeasuring 282 sq. ft. on Ground Floor of the said Building, standing services. ' 9 01 800 (10 sh gd o
herein above in particular and the Public in general are hereby cautioned not to deal | [on the plot of land bearing C.S. No. 1616 of Fort Division, on Madam Quantity and value of main Nil - As per the available Balance sheet of Comifentos No so( of Fsla‘;"ﬁf)) 0804 in the
with the aforesaid properties/ Secured Assets and any dealings with the said properties/ | | Cama Road, Opp. Air India Building, Nariman Point, Mumbai 400 020. products/ services sold in last  |2022-23. name of Renaissance Advisory Services
Secured assets will be subject to the charge of Jana Small Finance Bank Limited. Dated this 29th day of June, 2026 financial year . i imi 4
Place: Maharasht - - Sd/. Number of employees/ workmen |Nil Private Limited, as a member of The Ashok
ace: Maharashtra Sd/- AUthO_NSEd Officer, o - i Further details including last Details can be sought by sending email at Tower Co-operative Housing Society Limited,
Date: 27.06.2026 For Jana Small Finance Bank Limited ghezma_" &Cb P?;'r']‘h, Partner available financial statements | cirp.grevekinvestment@gmail.com Dr. B. Ambedkar Road, Parel, Mumbai —
. or Jani ari (with schedules) of two years, 400012 has been lost. The member of the
JANA SMALL FlNANCE BANK (A Scheduled Commercial Bank) | | Advocates & Solicitors ot o oroditore aro e Society has lodged for the issuance of 2
Registered Office: The Fairway, Grounct & First Floor, Survey No.1-0l1, 11/2 &| | 311, Dalamal Towers, at URL: duplicate Share Certificate in respect of the
12/2B, Off Domlur, Koramangla Inner Ring Road, N_ext to EGL Busmes_s Park, 211, Free Press Journal Road, Eligibility for resolution applicants|Details can be sought by sending email at aforesaid shares. Renaissance Advisory
Challaghatta, Bangalore-560071. Branch Office: Office No.704/705, Modi Plaza, | |Nariman Point, Mumbai 400 021. under section 25(2)(h) of the | cirp.grevekinvestment@gmail.com iy Services Private Limited has filed a FIR at
Opp. Laxminarayan Theatre, Mukund Nagar, Satara Road, Pune-411037. Email: sherman@yjaniparikh.in Code is available at URL: _ Bhoiwada Police Station on June 25, 2026 and
Last date for receipt of 28:06-2026 (Original) has lodged a request with the Society for the
expression of interest 13-07-2026 (Extended) —— issuance of a duplicate Share Certificate. The
Date of issue of provisional list  |08-07-2026 (Original) ::—-w«-m.n PR society hereby invites claims and ob'ec-tions
@ PnbH - APPENDIX -1V-A - E-AUCTION-PUBLIC SALE NOTICE of IMMOVABLE PROPERTY/IES of prospective resolution 16-07-2026 (Extended) i fem * | :—:J#h 1ereby Invite ) )
P OUSING |"E.AUCTION-SALE NOTICE FOR SALE OF IMMOVEABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND applicants . from claimants/ objector/ objectors for the
RN ET Y-l ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT ) RULES, 2002 ) — — issuance of dU ”Cate share Cerﬂﬁcate Wlthm
Clnar Ki Baat Reg. Off.:- 9" Floor, Antriksh Bhawan, 22 Kasturba Gandhi Marg, New Delhi-110001, Phones:-011-23357171, 23357172, 23705414, Web:-www.pnbhousing.com Last date for submission of 13-07-2026 (Original) th od f14p F p f he dat
B.0.PRABHADEVI: Second Floor, Electric Mansion Appasaheb Marathe Mara Prabhadew Mumbai, Maharashtra - 400025, B.0. KALYAN: Otf|ce No 1, 3rd Floor, Swami Tirth, Building No 5, objections to provisional list 21-07-2026 (Extended) © perioc o ( lourte.en) ays from the date
Near Shelar Park, Khadakpada, Kalyan West Kalyan Maharashtra 421301 NVEL: Office No. 6-| B, First Floor, Neel Empress CHSL, Plot No.92-93, Sector 1/S, Near HDFC Circle, New Date of issue of final list of 23-07-2026 (Original) N . of publication of this notice, with copies of such
Panvel, Maharashtra — 410206, B.0. MUM 2 &3, GF_Baba House Slr e Viathuladas Vasanji Rd, S B Singh Colony, J B Nagar, Andheri East, Mumbai, Maharashtra 400093, prospective resolution applicants | 23-07-2026 (Extended) WW naVShaktl CO.IN| | documents and other proofs in support of
B.0. THANE: Unit No. 103, 104, 105, 106, 1st Floor Centurion Business Park, Near Dwara Hotel It Park, Wagle Industrial Estate 'S.G. Barve Marg Nehru Nagar, Thane West, Plot No. A-84, - - ; — . . . is/heritheir claims/obiecti for i f
A-85, Village Panchapakhadl Taluka & D|str|ct Thane, Maharashtra - 400604, B.0. NAVI MUMBALI: 5th Floor, Flat No. 508-509, Persipolis Building, Sector -17, Vashi, Navi Mumbai, Date of issue of information 28-07-2026 (Original) his/her/their claims/objections, for issuance o
Maharashtra — 400703, B.0. GHATKOPAR: Office No. 601-602, Sixth Floor, Presidential Plaza, L.B.S. Man%1 OpposneRCny Mall, Ghatkopar (West) ,Mumbai— 400086, Maharashtra, B.0. memorandum, evaluation matrix | 28-07-2026 (Extended) the Duplicate Share Certificate, to the
‘[\?TAR 3h02 t')l’hlrd Flotormmdst:Arcade 1(|)OF::| Narar:gl?y[:ais R;Jad Nea(r)BE Bazart\llrar) V\(Ijest{l\(/ilahgras tra - 4£:h O e . e 5 and request for resolution plans Secretary of the Society. If no claims/
otice is hereby given to the public in general and in particular to the borrower(s) & guarantor (s) indicated in Column no-A that the below described immovable property (ies) described in Column no-| i i ot - - .
mortga’ged/chayrd(g;ed to the S%cured Cgredltor the coFr)tstructlve/Ph sical Possessmﬁ of whlctg has been taken (as described in Column no-C) by the authorlzeaj fflct-)zlr of M/s PNB Housing Finance to prospectrve resolution PUBLIC NOTICE objectu?ns are ret:ewed by the Somety within
Iﬁrmrte /Sec;tre tCI’edII?I’)/I\f/I” FeHsod En |SHI WHtt . “I13 v HAT 1S arhd kWHAT VER Tttt RE) Isd ASISt" tas(p)er the’ details mentioned %)e)lowf t’\hmlce is ’Fmbg given t(} ﬁppthza?tsf briesion of 57082036 Orgnal) A e I v the period prescribed above, the society shall
orrower(s)/mortgagor(s)/Legai eirs egal epresentative, (whether Known or Unknown), execu DI' s), administrator(s), successor(s), assignee(s) o e respective Dorrowers, ast aate Tor suomission Of -Us-. rginal . . . . i i i
mortgago(r()s smcge eceased)gas the case r?tay be?ndlcated in Column no-A under Rule-8(6 Q)of the Securlty Interest Enforcement Rules, 2%&2 amegrltded as on date. Fopdetalled terms and resolution plans 27-08-2026 (Extinded) I, Badam Devi Singh Rajpuruhit, .be free toissue the dupllcate Share Certificate
conditions of the sale, please refer to the link provided in M/s PNB Housing Finance lelled/secured creditor’s website i.e. www.pnbhousing.com. als - : : - ident of S i_ Ward No. 3. || nsuchmannerasprovided underits by-laws.
of the Borrowe Demanded | Nature of Description of the Reserve Tast Date of Bli T T [Tnspection | Date of Process email id to submit cirp.grevekinvestment@gmail.com resident of sonarl, Yvar 0. S, For and behalf of Renaissance Advisory
& orrower'/:Gua antor/[ega Amount & | posses- Propertie morlgaged Price %OA of Submm& tal B_ate & Auction Erances}]:cors Expression of Interest Dist. : Charaideo, Assam, hereby . : -
() Da l e (B) | sion (C) [0)) (RP) (E) P) (F) | ‘of Bid (G) ( )| Time () | &Time () |daedam i Details of the corporate debtor's |No information available decl that | th th . ) ~ Services Private Limited
HOU/PRDV/0619/707917 Physical [Tulp A-1, 704, Wadnwa Wise City,| __ Rs. Rs. [29/07/2026 R 01-07-2026 | 30-07-2026 | _NOT a2 NISME eclare that | am the mother of || Place: Mumbai Sdr-
Sandeeg) Kumar/Sunlta Prasad, | 32 56 519 13 |Possessi|Panvel, Maharashtra 410206, India. 37,67,000 | 3,76,700 10,000| 12:00pmto [ 2PMto | KNOWN registration status as - Kiran Bhanwar Singh Rajpurohit. || Date: 29/06/2026 Director
HADEVI & f5- ‘iO 2024] on 04:00pm_{ 03:00PM IPE - NPV Insolvency Professionals Private Limited
HOU/PRDV/0719/721740, Physical | Tulip D-4, 3, 304, Wadnhwa Wise City, Panvel,| __ Rs. Rs.  |29/07/2026] Rs. 02072026 | 50.07:2026 | " NOT (Formerly Known as Mantrah Insolvency Professionals Private Limited) My name has been erroneously
He‘rlrtlsaltg“l.‘l’dEyOShgté /Ila.ldaBkumar gﬁfgai'észso% Pososresm Maharashtra-410206, India. 38,36,000 | 3,83,600 10,000 04 Bm to OZSP%Ft’?VI KNOWN Through its director - Mr. Atul Tandon A | as Resolution P! recorded as Vidhya Rajpurohit in
= In the Matter of Grevek Investments and Finance Private Limited her academic records. Both
HOU/KLN/0321/873672, Vishal | Rs. 26,32,833 | Physical [Flat No 402, A Wing, Sara Heights, Badlapur, Rs. Rs. 29/07/2026] Rs. |03-07-2026 | 30-07-2026 NOT " _
"Raghunathan Kunjir/Shanta . | & 18-12-2024 |Posseesi|Maharashtra 421501, Thane India | 25.04,000 | 2,50.400 10,000{ 12:00pm 0 | ~ 2PM1t0 | KNOWN 1BBI Reg. No: IBBI/IPE-0040/1PA-2/2022-23/50021 || |\ 1105 refer to the same person PUBLIC NOTICE
R Kunjeer, B.0.:KALYAN on 04:00pm_ | 03:00PM . Validity of AFA: December 31, 2026 ) ) . Notice is hereby given to the
HOU/PNVL/0721/897441, Raju Rs. Physical |Flat No 403, 4th Floor A Wing, Surya Park| _ "Rs. Rs. [29/07/2026| Rs. | 06-07-2026 | 30-07-2026 | _NOT Email for Correspondence - cirp.grevekinvestment@gmail.com [fl| and there is no difference in (1 = " 0 = CF R SO0
Babulal Dhawal /Bharath aju | 23,07,506. 52 Possesm Complex, Plot No 2 RamknshnaN ar Kar;at 21,63,000 | 2,16,300 10,000 12 00 mto [ 2PMto KNOWN Date: June 29, 2026 identity. ! ge that - V€
Dhawal, B.0.: PANVEL & 11-04-2025 I\D/Irl]rrbatholald Slruvr\}/eyt e t Vi t/t% |Ir=?g 00pm 03:00PM Place: Mumbai ) Ratansinh Bajaria, the original
amothe, Neral West, Karjat, Maharashtra-
410101, Ralgarh(MH) india ] Member of PARSHVA DARSHAN|
s, |l I M 8,802 Mgy e SR T M | o [ 22 0tn| o Bms | B | o LTD " bearing ‘Regiiration No
radeep Baviskar /Sunita ossesm illage Jovali, Tal Ambérnath Eas ,13, ,81, , :00pm to 0 . .
Pradoep Baviskar, B.0.> KALYAN | & 11- TR N e Aramage dovaly o Amber 04:00pm_ | 03:00PM AAVAS FINANCIERS LIMITED ‘0\ A BOM/WRYHSGITC  110620/1999-2000,
00136660001804, Rohlnl Rs. 8,55,976 &| Ph! slcal Flat 707, Dosti Coral 3 CHS Ltd, Barampur Vill, Rs. Rs. 29/07/2026] Rs. |[09-07-2026 | 30-07-2026 NOT . A R i ifi
Vasant Lokhande/Dhahishta Arun| - 01-08-2017 Posysessr Vasai (w) - 401502, Mumbai P 40,46,000 | 4,04,600 10,000{ 12:00pm 10 |~ 2PN 10 | KNOWN (CIN:L65922R12011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor, f.mm., holding Share Certificate No. 32
Mayelar /saurml P sa"a&mm" 04:00pm | 03:00PM South End Square, Mansarovar Industrial Area, Jaipur. 302020 snms AAPKE, SAATH HAMAARA Compf's'"fQHShzfe CN‘1>S-B :/36 101 16FO|~ in
s 5 g a5 5 respect of Flat No. C-1, B-Wing, 1st Floor,
e e, TS | TR B e oot Oy O B | o [ | s | g | <o Demnd Notice Under Section 1312} o Seeitizaton Act ot 2002 suaed in e by o e Socel
I ni nan If - i ntivan r n I' ,09, ,20, A N m N ) . e . . . .
Para uB Oa i aNI;E’ Para ossess Eagﬂ ane ?(thar g%ayoa['hderEaszt Bhgggndg 04:0 pm0 03:00P?VI As the Loan Account Became NPA therefore The Authorised Officer (AO) Under section 13 (2) Of Securitisation And Reconstruction of | |standing on CTS Nos. 471 & 475, Village
oA 2T — Easltj 13Raf?é%fgfi\401105 Bg%ﬂze 3'".3,'fﬂ = = s s B Financial Assets And Enforcement of Security Interest Act 2002 had issued 60 day demand notice to the borrower as givenin the table. | |Borivali, Chandavarkar Road, Borivalif
ni ysical |Building No partment oor, S. S, S. 07 According to the Notice if the Borrower does not deposit the Amount within 60 days, the amount will be recovered from Auction of the | | (West), Mumbai 400092, expired on 16th
E;s‘,?,‘,‘,a’g"g“’i,’,(\‘,’a,’v?u“mé“',' 53[13“1?,22023 Possessn I\N/Iasls Mj’r‘;fb';‘? ﬁg{‘eg?ﬁ(r,,shef‘?&laﬂrazﬂ?,‘; 19,32,000 1,93,200 10,000 12 00 pmmto O%P(;\{I)Ft’?w KNOWN security as given below. As the demand t\lotice send to the borrower/guarantor h'as'not been served, copy of demand notice has atso June, 2026.
410208, Raigarh(MH), India. been affixed on the secured assets as given below. Therefore you the borrower is informed to deposit the loan amount along with The Society has received an application
Ji r;ou'/)THAéo/sJﬂ/‘SSMJBlU aral 17 8 800 GE Shys'cal Eugdgg Fl’\f01687 7108 Shre?\Jll N|131arg£h’\altsezg 15 1R7S'oun 1 5?5700 29/07/2026 10RCsliJlJ 11%-%-20%6 30é%7’v.|21026 Kl\’tlt())\;r\IN future interest and recovery expenses within 60 days, otherwise under the provisions of section 13 (4) and 14 of the said Act, the AO'is | lfrom the following legal heirs of thel
itendra Paral otsna Jitendra 03sessi|An ot Bearing Surve: 0. 17, ,51, , :00pm to 0 i i i
Parab, B.0> THANE &15-02-2025 | “on | Suvey o 1, HNo e At Vilage Eranid, NexiTo 04:00pm " | 03:00PM free totake possession of the Security as given below. . - deceased member:
yalival Ulhas! féltrlech“g%e Badiapur uﬁ%ﬁt’ﬁzﬁ N fthe B Demand Notice Description of Mr. Madansinh Ratansinh Bajaria &
Bridge, Thane, Maharashtra-421503, India. IR (i U eI Date and Amount Mortgaged property Mrs. Geeta Jitendra Dave (Nee Geeta
HOU/KLN/1221/940015, Rs. 17,78,062 | Physical [Building No. 23, 2.0, 203.0, Galaxy Garden, Rs. Rs. 29/07/2026] Rs. |20-07-2026 | 30-07-2026 | NOT A N o Ratansinh Bajaria) requesting transfer of|
Siddhesh C Gaémal /Ruchita | & 07-05-2025 POSySeSSI Pashage Pas ane Road Neary Dhruav| 14,67,000 | 1,46,700 10,000 12:00pmto [ 2PMto | KNOWN Late Mr. Sanjaykumar Chandrakant Lalsare 25Jun 26 Flat No.1217, 12th Floor, Magus City, Building No.Esqg-2, the aforesaid Flat, Shares and
Sharkgaokas KALYAN on §198'1d§1" y201/4 5, 218/18J 22',55 -QE%I,QaZ 04:00pm | 03:00PM Now Deceased Through His Legal Heirs Mr. Rs. 1648551/~ | Midc Plot No. 1, Village-Kongaon, Taluka-Bhiwandi,Thane, Membership of the Society in favour off
e Maﬁargsz,ﬁ’m ﬁﬁag10$fragaﬂesidencvv Nikhil Sanjay Lalsare 25Jun 26 Maharashtra (India)- 421311 Admeasuring 350 Sq. Feet Mrs. Geeta Jitendra Dave (Nee Geeta
HOU/KLN/0519/701514 Physical[R2. 5, 504, Panvelar con, Proposed Butamg| . Rs.  |29/07/2026| Rs. |21-07-2026 | 30-07-2026 | NOT Guarantor : Sangita Arun Sonawane Ratansinh Bajaria) on the basis of the legal
Adam Nathaniel Nakka /errma 16,5 311 25 PDSSESSI 0On’ Plot Bearing Survey Next To| 17,16,000 | 1,71,600 10,000 12 00 m to 2PM to KNOWN (A/CNO.) 231206803305412 heirship, nomination and a registered
Basraj Bere, B.0.: KALYAN & 18-06-2025 Panvelkar Campus, Behind Bethal ‘Church At 00pm 03:00PM
V|||age Kahoj Khuntavali, Ambernath West, Deed of Release executed by Mr.
Thane, Maharashtra-421501, India. Place : Maharashtra Date : 29.06.2026 Authorised Officer Aavas Financiers Limited Madansinh Ratansinh Bajaria, whereby he
HOU/MUM/1120/835680 Physical [Flat No 205, B Wing,shradha Building, Mahim Rs. Rs. 29/07/2026]  Rs. |22-07-2026 | 30-07-2026 NOT i inqui
ASISH Rane/Saonta Aanish | 16,17 455,00 PosyseSS| Road, Sai Baba Nagar Viliage Panerl-Palghar| 16,07.000 | 1,60,700 10,000| 12:00pm 10 | ~ 2PM 10 | KNOWN has irrevocably released and refinguished
Rana, B.0.: MUMBAI & 11-11-2025 Thang, Maharashtra-401404, Thane, India 04:00pm_| 03:00PM all his rights, title and interest in the said
HOU/KLN/0120/770156 & Rs. Ph: S|cal Wing C, 4, 405.0, Royal Park Pasane O Rs. Rs. 29/07/2026] . Rs. |23-07-2026 | 30-07-2026 | NOT Flat and Shares in favour of the said
NHL/KLN/0123/1074476, 4d 1691 .94 Pogsessl Dhr\?aresl Near lehl)t 0 Off Pash; a'r]tg 13,01,000 | 1,30,100 10,000 12:Q0 m to 2l_’M to KNOWN m MUTHOOT HOUSING FINANCE COMPANY LIMITED applicant.
Gane:té‘ﬁlpa%ﬁgngvgne/ Uj wala 0-2024 | “on  |Road, Karjat, Maharashtra 6201, mdia 04:00pm | 03:00PM Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034, This Public Notice is being published
s Hou/'rtév@mwug}nzm sa.24 s,z | teica | CesaAdfana Wino W 2202 The CerreDown B, I~ e, 12670772026 Ma, 12.07-206 [S0.072006 " NOT &g& oot gorpolfatesogfceli 1é/At01M13“;)"9:&:2;'";9 Cﬁ:ce"ﬁ?, ?loth?f €38 C3“9] B?ndra Kurla by the undersigned Advocate under the
arvesh Pratap Sin othi ossessi| lown, Special Towriship Projec illage| 55,08, ,50, , :00pm to 0 - - : . ! : : -
Singh, B.0.: P e | 3424155 Pon: & Anterl talika. Kalyan District Thans. 04:00pm | 03:00PM FINANCE omplex-G block (Fast), Mumbai , Email Id: authorised.officer@muthoot.com instructions and authority of PARSHVA
alyan, Thane, Maharashtra-421203, india. DEMAND NOTICE DARSHAN CO-OPERATIVE HOUSING
HOU/GHKP/0720/804143, Lahu Rs. Physical [Flat No A/701, 7th Floor, A Wing, Shree Ambikal Rs. Rs. 29/07/2026] Rs. |09-07-2026 | 30-07-2026 NOT . oot : . : : inviti iecti i
Da l'l‘u Jaéiha.v/ ﬁR'TT(a Iﬁ?\hﬁ' 151'321212_724 PosYsesm Residenc C.H. Sv'ﬂtd Ngaﬁ Jgﬁh%, (?|°|°"yv§‘ 22,63,000 | 2,26,300 10,000 122‘90 m to ZPM é?w KNOWN Under Section 13 (2) of The Securitisation And Reconstruction of Financial Assets And Enforcement of Secunty Interest Act, 2002 :r?flEI:f:)-LD- Cf(;;;rit(\jlglrr:ggobjticetlonsséig
Jathav, B.0.: G 0 &13-11-2024 on /f{%g':ﬁama E{{Largsﬁéztgfggé Th%ngﬁlﬁrd,a 04:00pm {03:00 Whereas the undersigned is the Authorised officer of Muthoot Housing Finance Company Ltd. (“MHFCL") under Securitisation And appltcation
HOU/KLN/1118/5121U1 Salman Physical |Flat NO 203, 2nd Floor C Wlﬂ Pramukh Sadan, Rs. Rs. 20/07/2026] Rs. |10-07-2026 | 30- 07 5026 NOT Recon_structlon of Flnanc_lal Assets And Enforcement of Security _InterestAct, 2002 ar_rd in exercise Of powers conferreq under Se.CtIOI'] 13(12) Any person(s), legal heir(s),
Shaikh / Rabw?m haikh, 231,3%%9302214 Possessi[Near F?erd wakae Itrh WaT IXIarLdlr Ntlhp 22,67,000 | 2,26,700 10,000 1(2)408 m to & (%PM KNOWN read with Rule 3 of Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13(2) of the said Act, callinguponthe | | ,ima nt(s), bank(s), financial
O | ararashus 421501 hane. mdia e -00pm following Borrower(s), Co-Borrowe(s), Guarantor(s) to discharge in full their liabilty to the Company by making payment of entire | |t ution(s). Government Authority or any
HOU/KLN/1117/458227 Physical [WingE. 6.0, 602.0, Gomen\/a”ew B AL Village Rs. Rs.  |29/07/2026] Rs. |13-07-2026 | 30-07-2026 | NOT outstanding including up to date interest, cost and charges within 60 days from the date of respective Notices issued and the publication of the other person having any right, title
Umesh Shantaram Irmal/ 14 3 228.49 POSSESSI Sonrval Badlapur'(W)., At. Sonivali Gaon, S.{ 13,13,000 | 1,31,300 10,000( 12:00pmto | 2PMto | KNOWN Notice as given below as and way of alternate service upon you. As security for due repayment of the loan, the following Secured Asset (s) | |- ] i
Mahesh Shantaram Irmal, & 15-02-2025 22, 'H. No. 1 No. 22, H. No.3/B'At, 04:00pm 03:00PM K . interest, claim, demand, objection, lien,
B.0.: KALYAN Thane ‘Maharashtra-421503. india. have been mortgaged to MHFCL by the said Borrower(s), Co-Borrower(s), Guarantor(s) respectively. mortgage, charge, encumbrance or
HOU/VRR/( 719/730726 Rs. Physical [Flat No A 110, 1st Floor,shree Ashtvinayak Rs. Rs. 29/07/2026] Rs. |15-07-2026 | 30-07-2026 | ~NOT : ;
an Damodharan’ | 24,37,318.8 & |PoSsessi|Ghs Lid nr Petrol Pump. Naringi. Virar East,| 21,92,000 | 2,19.:200 10,000 12:00pmto [~ 2PM1to | KNOWN Sr. | LAN/ Name of Borrower / Date of Date of Total O/s Amount (Rs.) dispute of whatsoever nature in respect off
Kakkarayrl/MnWRKakkarayrI 06-03-2025 on  |Thane, Maharashtra, 401305, India 04:00pm 03:00PM No. Co-Borrower/ Guarantor NPA Demand notice Future Interest Applicable the said Flat, Shares or Membership is
— - - hereby called upon to submit the same in
HOU/PRDV/0719/727149, Maari Physical |Flat No 406, 4th Floor, B Wing Building No_2,| __ Rs. Rs, |29/07/2026] Rs. |18-07-2026 | 30-07-2026 | NOT Loan Account No. 10102076042 08un2026 | 12-dun-2026 | RS:8,15,466.63I- (Rupees Eight Lakhs Fifieen e X
Palraj Parayar/alral EXB“’E ati §31-?51£32504" Possessi|Padmavai Natgar_ thd' ksn Go ROng?\‘“Ve 21,96,000 | 2,19,600 10,0001 1200pm o |- apMe, | KNOWN 1" | 1.vasuda Bhushan Bhor Alas Vasudha Bhushan Bhoir - Thousand Four Hundred Sixty Six And Paise | ["riting. together with ~documentary
arayar, Bl Raka. Srar Wost, Paighar Mdmbar e B 2 Bhushan Laxshuman Bhor Alias Bhushan Laxman Bhoir Sixty Three Only) As on 11-Jun-2026 iv"’eme’ 1‘3 tge ”?defs'g:edd W'"“”f
anarashirg, 401303, ndla 3.Laxman Ladaku Bhoir Alias Laxman Ladku Bhoir (Guarantor) ngeif‘ ( f)th' aﬁ i rom ttthe 3:19 o
HOU/PNVL/1017/437181, Anand Physical [Building 6 Wing P, 4, 403, Shubhvastu Sector 1 Rs. Rs. 29/07/2026]  Rs. |24-07-2026 | 30-07-2026 NOT — - publication or this Notice at the address
Prakash Sharma /Urmila Sharma|1,71 39 143 39 Posysessr 245 Agd7(Vagsmd) PSL Project, Shubh Vastu,| 27,23,000 | 2,72,300 10,000 12:00pmto [ 2PMto | KNOWN Description of Secured Asset(s) Immovable Property (ies): ALL THAT PIECE AND PARCEL OF PROPERTY BEARING FLAT NO.103, mentioned below, with a copy addressed
fhedis Inirasolutions Gavate &03-00-2024| “on oy 30 ﬁ,gg'gg'{,\,gst é’r'%'ﬁ'ﬁ’;ﬁr fgﬁ;ﬂ'ek 04:00pm | 03:00PM ADM. 655 SQ. FT. B-WING, ON 1ST FLOOR, IN THE BUILDING KNOWN AS SHRI DATTATRAY COMPLEX, CONSTRUCTEDONLAND | |5 the Hon. Secretary of PARSHVA|
Maharashira-431205, Ind BEARING S.NO.69, H. NO.1/2, SITUATED AT VILLAGE VASIND, TAL. SHAHAPUR, DIST. THANE, WITHIN REGISTRATION DISTRICT | |DARSHAN CO-OPERATIVE HOUSING
Bundmg 2 Wing R, 4. 0 402 0, Shubhvastu Rs. Rs. Rs. THANE, SUB-REGISTRATION DISTRICT SHAHAPUR, WITHIN THE LIMITS OF THE VASIND GRAM PANCHAYAT. SOCIETY LTD
gec Otr r1 bzh\;‘ ? é’F?zZ\ (dv7 Khdt) IPSfo 21,23,000 | 2,72,300 10,000 Loan A t No. MHFLPROBOI000005005761 If no claim or objection is received
roject,shubh Vastu, Plot 2 An ativali oan Account No. - Jun- Rs.23,53,301.31/- (Rupees Twenty Three " . e
Mumoal, Nashi Highway N30, Vesind West, 2| 1 vaishali Vilas Pimple Alas Vaishali Vilas Pimpale | 08-0Uv2028 | 12-0un2026 1 Thousand Three | [Wwithin the aforesaid period, it shall be
Building 6 Wing P, 4, 404, Shubhvastu Sector 1| __ Rs. Rs. Rs. 2.Mayur Vilas Pimple Alias Mayur Vilas Pimpale Hundred One And Paise Thirty One Only) | |Presumed that no person has any
245And7 vasmd{ PsI Project, Shubh Vastu,| 27,23,000 | 2,72,300 10,000 3.Akshay Vilas Pimple, 4.Vilas Narayan Pimple As on 11-Jun-2026 objection or claim in respect of the said
Flot 2 And 7, Khatval, 0 Mimbai, Nashik : Flat, Shares or Membership, and the]
Highway., Nh0, Vasind West, Shahapur. Description of Secured Asset(s) /immovable Property (jes): ALL THAT PART AND PARCEL OF THE PROPERTY BEING | [g o "o’ inerty to process and
Buiding 2Wing . 4.0, 403.0, Shubhvasiu Sector Rs Rs Rs RESIDENTIAL BEARING NO.904/A/0, ADMEASURING ABOUT 2542 SQ. FT. |.E. 236.24 SQ. MTR. ALONG WITH THE PRESENT AND decide the application for transfer in
1245and799asmd2l PSL ro;ect ShubhVastu,| 27,23.000 | 2,72,300 10,000 FUTURE CONSTRUCTION THEREON, LYING, BEING AND SITUATED AT VILLAGE-PAM, NEAR GRAM PANCHAYAT OFFICE, accordance with the provisions of the
fr'.%th Zay K30, Vasmd West 'gﬁ;ﬂgg‘ur"t‘ﬁgﬂék NAVAPUR ROAD, BOISAR, TAL. & DIST. PALGHAR AND DIVISION PALGHAR, SUB DIVISION PALGHAR, WITHIN THE JURISDICTION Maharashtra Co-operative Societies Act
Maharashtra 431205, India OF THE SUB-REGISTRAR OF ASSURANCES AT PALGHAR AND WITHIN THE TERRITORIAL LIMITS OF GRAM PANCHAYAT PAM, 1980 the Rules ffamed thereunder and’
FO&NRR//\';N?IHUAZGN f‘\rgg‘niehshc 6 24 5018 Shysmal Win B”15 E(so% Tr}-t/te%%%nlt\jlmtr Cts 9%543 o3 5RDS'D(10 . 3%3600 29/07/2026 zonabu %-%-20%6 30%)}7’\;'21026 Kl\’t‘[()J\IT\IN TALUKA & DIST PALGHAR. BOUNDED BY: EAST: HOUSE OF MR.ARVIND GANPAT PIMPLE WEST: LAND OF MR.RAMAKANT the B’ye laws of the Society, without any
adhiyar /Varsha Amines| iyar 0ssessi|B Of Village Kanheri eter, 0ay ,50, ,35, , :00pm to 0 . . - ,
pyar BC /Dharmrsthahen B 851 632021 | Con & ||1 b :1[“ 4%86§\§a|| |dWest Umbar G4'00pm_ | 03-00PM JAGANNATH PATIL SOUTH: GRAMPANCHAYAT PAM MAIN ROAD NORTH: HOUSE OF MR.MAHADEV WAMAN PATIL. further reference to any person.
aharasntra- ndia Loan Account No. MHFLPROMUMO000005021992 Rs.9,69,876.99/- (Rupees Nine Lakhs Sixty | |Thereaft Jai ived shall be at
HOU/MUM/0222/953296 Rs. Physical | fat No 604, Bulding No 29, AWing, Geafarfai| ~Rs. Rs. |20/07/2026] Rs. |02-07-2026 | 30-07-2026 | NOT 3 08-Jun-2026 |  11-Jun-2026 |\ : . ereatter, any claim received shall be a
Jayantial Galra Gajra M lehaben 9,77,9573.28 |Podsessi|Chsi, Khernagar, Hbag, NG 8, Bahidia Weet |1,21,06,000|12,10.000 1,080 | 20000 |~ 2PHita | KNOWN 1.Mahesh Bhaskar Varkute Nine Thousand Eight Hundred Seventy SixAnd | lthe sole risk, cost and consequences of]
Jayantilal, B &'07-10-2024 | “on  [Mumbai Maharashtra, 400051, India 00 04:00p! 03:00PM 2.Manisha Mahesh Varkute Paise Ninety Nine Only) As on 11-Jun-2026 the person making such claim, and neither
*Together with the further interest @18% p.a. as applicable, incidental expenses, cost, charges etc. incurred upto the date of payment and/or realization thereof. "*To the best knowledge and Description of Secured Asset(s) /Immovable Property (ies): ALL THAT PIECE AND PARCEL OF HOUSE NO.369, ADM. 935 SQ. FT. the Society nor the undersigned Advocate|
information of the authorized Officer of PNB Housing Finance Limited, there are no other encumbrances/ claims in respect of above ured assets except what is disclosed y o ’ AT Ny . X
in the Golumn No..K. Further suah encumbranoes 1o be catered/paid b¥11he successful purchaser/bidder at hls/herp end. The prospective purchaser(s)/bldde:; are requestepd to independently SITUATED AT VILLAGE SATHAGAON, TAL. SHAHAPUR AND DIST. THANE, WITHIN THE LIMITS OF GROUP GRAMPANCHAYAT shall be held responsible or liable in any,
gscertaln thfet\éeraglty of the meg}mned entcun}lbranceds (1. )tAS or:1 datet ere is nto ordézr restrlalnlng anﬂ/or court |n|unct|oq PNBHFI#the :}gt(tjtgrrzedé)ffltcer 0{ F;NBHTL from sellang alldenattlln% akndt/'t])r SATHAGAON-SHILOTTAR BOUNDED BY : EAST - HOUSE OF MANJULA VARKUTE, WEST - HOUSE OF ULHAS PATIL, SOUTH- manner whatsoever.
ISPOSINg O e above immovable properties/secured assets and status is mentioned in column no- e prospective purchaser/bidder and intereste arties may independen ake the
mséf_‘thlr_ogn %f thf ;}Ie?ﬁjmg |nI the proﬁee’é|ng§/orderst passbed 1‘t?tc Itf any, /sga(}ed |r} cotlumrft no-K. Inclﬁrdln fif)ut(n;)t_ll_lrrm'gaé)éo 'Ehe rt?’tletof the t{gc%ments oéthe t(ljtlte gerta}rmng tyhetretopalvarlab ?hvmh éhg HOUSE OF RAMCHANDRAVARKUTE, NORTH - HOUSE OF RAFIKNENCY Sd/- Advocate ZALAK PARIKH
and satisty themselves In all respects prior to submitting tender/bid application form or making er(s, e Didder(s) has to Slgl'l € terms and conaitions of IS auction along wr e Bl . . . . N S Kil B | No. 44,RSC-1,
Form. (3. Please note thatn terms of Rule 8(3) of the Security Inferest (Enforcement) Rules, 2002, the bidder(5)/the purchaser s legally bound to deposit 25% ofthe amount of sal price, (inclusive of Ifthe said Borrower, Co-Borrower(s) & Guarantor(s) fails to make paymentto MHFCL as aforesaid, MHFCL shall be entitled to take possession of Sontors o ng:;:;:; Polics Station
earnest money) on the same day or not later than next working day. The sale may be confirmed in favour of (bidder(s) only after receipt of 25% of the sale price b the secured creditor in accordance with the secured asset mentioned above and shall take such other actions as is available to the Company in law, entirely at the risks, cost and O : ’ ’
Rule 9(2) of the Security Interest (Enforcement) Rules, 2002. The remaining 75% of the s sale consideration amount has to be deposited by the purchaser within 15 days’ from the date of acknowledgement of consequences ofthe borrowers Kandivali (W), Mumbai-400067.Maharashtra.
sale confirmation letter and in default of such deposit, the authorized officer shall forfeit the part payment of sale consideration amount within 15 days from the date of expiry of mandatory period of 15 days H | - L . . Advocate for PARSHVA DARSHAN
mentioned in the sale confirmation letter and the property/secured asset shall be resold as per the provisions of Sarfaesi Act. (4.) M/s C1 India Private Limited would be assisting the Authorised officer The said Borrower(s), Co-Borrower(s) & Guarantor(s) are prohibited under the provision of sub section (13) of section 13 of SARFAES| Actto transfer CO-OPERATIVE HOUSING SOCIETY LTD.
in conducting sale through an e-Auction having its Corporate office at Plot No. 68, 3rd Floor, Sector 44, Gurgaon, Haryana 122003 Website -www.bankeauctions.com For any assistance the aforesaid SecuredAsset(s), whether by way of sale, lease or otherwise referred to in the notice without prior consent of MHFCL. Place: Mumbai Date: 29/06/2026
related toins ectlon of the property or obtaining the Bid Documents and for any ofher query or for registration, you have to co-ordinate with Prakash Mail/ Anwar Mulani, Toll Free No. - 1800 - - ace: L umoal ate:
1208800, E- com, is authorised Person of PNBHFL or refer to www.pnbhousing.com. Place: SHAHAPUR Sdl- A.Uth°!"59d Officer . NOTICE PREPARED BY
PLACE : MUMBAI DATE :- 27.06.2026 SD/-AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED Date: 29 June, 2026 For Muthoot Housing Finance Company Limited KAPADIYA & CO. BORIVALI
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